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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR M A. SAYEED
Petition(s) for Special Leave to Appeal (Crl) No(s).5900/2012
VI NAY KUVAR JAI N Petitioner(s)
VERSUS

KAl LASH SAHKARI AVAS SAM Tl LTD. & ANR Respondent ( s)
(Wth appl n(s) for stay, Anendnent of Cause Titl e, perm ssion

to file additional docunents and office report)

WTH SLP(Crl) NO. 407 of 2013

(Wth office report)

SLP(Crl) NO 6271 of 2012

(Wth office report)

SLP(Crl1) NO 7059 of 2012

(Wth office report)

Date: 21/03/2013 This Petition was called on for hearing today.

For Petitioner(s)
Ms. Neha Agrawal , Adv.
M. E C. Agrawal a, Adv.
Ms. Purnima Bhat, Adv.

For Respondent (s)
M. Shakil Ahned Syed, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

SLP(Crl) Nos.5900 and 6271/2012

The | earned counsel for the petitioner has noved an application for
amendrment in the cause title, as reflected fromthe office report.

Regi stry to process the application for being placed before the
Hon’ bl e Judge in Chanbers for necessary orders.

Item No. 28 -2-

SLP(Crl) NO. 7059 of 2012

Respondent No.1 has failed to file counter affidavit within the tine
granted by the Court.

Respondent No.2 is reported to be duly and properly served but none
appeared nor any steps have been taken on his behal f.
SLP(Crl) NO. 407 of 2013

Fresh notice be issued to respondent No.l1 through the concerned
District Court in addition to postal service. Necessary steps be taken
accordingly.

Respondent No.2 is reported to be duly and properly served through
post but none appeared nor any steps have been taken on his behal f.

Li st again on 2.5.2013.
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